
CENRAL.ADMINSTRAT -  
GUWAHATIBENC 

GUWAHATI-Q 

tP (DESTRUCTION OF RECORD RULES,1990) 

INDEX 
OA/1A1  

R J. / C P NO... . . . • 

E P/IVI e\, No..... . .. . 

Pg .. ... . 
60. 2 Judgment/Order dtd.. 	fl . Pg... ....... 

3.. dgmènt& Order dtd. ..... .........Received from .Hc/Suprerne Court 

4 0 'A., 	. 	. . 	• . 	Pg 	. . 	? ( . . .to 	C. 

5. EPl'4P .. 	. 	.. . •.. . . 	. 	. 	Pg ....... .. ..... ...to.......... ...... 

6.. RA/C P. 	. . 	#.so •. . 	 ... 	Pg.,.. . .....,.......to....... 

too . 	Pg. ... 0 0 to. . i..... .to. 	...... 
• 	

'8y' 

	 ....... ;i6f... 

9 	Repl. .............. 	. 	. . 	. . 	. 	I'g .. 	. . . .... . . .to 	. .. . . 

• 	'' 	10..Afly other 	 .. •.•... I•..•• 

11 .eriio of 	 ......•.,...o........ 

Additional 

	

• 	 / 
\7,Tritten Argurrients . . . . . . 	• 	. . . • . . . . . ,,/I. • •• • • 	. . 

Arnendement Reply by Respoidents . . .• . 

15 Aiiendment Reply filed by, the Applicant. .. ,/..... .... . . 	..... 
16 Counter Reply 	• . 	 . . ...... . . .. . ... . 	. ..... .. . . 

SECTION OFFICER (Judl.J 

/ 



- 00  

ENihL ADiINIsTrPJP.JE ThIBUNPL 

1 iUiAHATI 8[NCHGUJARATL5 

{jRIGINL. PPLIC,TIUN ND. 

• . . ' :; 	
tP2LA 	. 	 . . . 	. Applicant. 

VerSUs 

	

Union of India & Ors • • ., .... ,.. . . . 	Respondents. 

	

p'piicant(s) 	col 

Pod KP'k 

	

For the Fespondents 	 . . 

_O1ESOF1HE REPispy 	DATE . ! 	_JJ_RJ)_E_R  

TJVS n form 	
130.1.01 	Present: Hon'ble Mr.Justice D.N. 

Cho.zdhury, Vice-Chairman and Hon'ble 

Mr.I.K.Sharrna, Administrative Menber. 
- 	 Heard learned counsól for the 

ii 
IP: 	

t 	 parties. 

/) 	
1 	ApplicatIon is admitted. Issue 

i notice on the respondents. Cal]. for 

records. List on 2.3.01 for orders. 

L- 

	

Member 	 Vice-Chairman 

im

- 	 $ 	. 

*••°' respn 
	: :i:1:t::ment. 

2 f\ 

/c/L /? e 	• 	
Member 	 Vice-chairman 

- - 

	

29.3.01 	List on 30.4.01 to enable the res- 

pondents to file 'ritten statement. 

sL eL 4 	4 	
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Member 
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Vice Chajrmar 
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30.5.01 

bb 
14.08.01 

mb 

1809.01 	Pleadings are completc. The CBSR now 

be listEd for hearing. The applicant may 

file rejoinder, if any. 

List on 16/11/01, for hearing. 

M8mber 	 ViceChairman 

mb 

List on 11..72001 to enab1e the res- 
pondets to file written statement. 

le-Chairman ' 

Four weeks time Is granted..to'the 

respondents for filing of written.statèment 

as prayed for by Mr.B.C.Pathak, learned 

Add1.C.G.,C. 	for the respondents. 

List on 14-8-20011 for order, 

/ 1 *  

Member Vice-Chairman 

List ag3in On 18/9/01 tn €nbla the respon- 

dentato file written statement. 

mber Vie-Chairman '  

'I 

O,A. 37 0rzooi 

30.4.0 1 	On the prayer or Learned couneel 

for the respondents ccce is adjourned to 

30,5.01 for filing of written statement. 

ListX* 

Vic$Chairm*t* 



4.  

0.A.No.37/2001 

Notes of the Registry Date 	
Order of the Tribunal 

16.11.2001 	 It appears that the applicant was 

promoted vide order No.28/74/2001-EC41I dated 

.3,  

P 	CW 

/A 

16.2.2001, i.e. after institution of the' O.A. Mr. A. 

A hmed, leaned counsel fOr the applicant, however 

submitted that his promotion was to .be antedated 

in view of the 'fact that he was unjustly ignored 

for prom otion when he was, due for prom otion. 

In view of the final pronounc&hient made by 

this Bench by order dated 30.8.1999 in O.A. 

No.272 of. 1998 we" are not in a position to 

go into the issues raised in this application. 

We have also heard Mr B.C. Pathak, learned 

Addl. C.G.S.C. 

Since the applicant obtained the relief IL 

he sought for this application stands disposed 

oA as infructuous. No order as to costs. 

I t 	 ' 
Member 	 ' 	. 	Vice-Chairman 

nk m 

Ell 

I' 
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IN TEE CENTRAL ADMINISTRATIVE TRIBUNAL, 

3uwAHAT:I BENCH OUWAHATI 

(Ati APPLICATION UNDER SECTION 19 OF THE 

CENTRAL ADMINISTRATIVE TRIBUNAL ACT 1985 

ORIOINAL APPLICATION NO g7— OF 2O01 

V 

Sri I rshad All Mazurndar 

Applicant.. 

•-VerSUS- 

Union of India & Others 

Respondents 

I ND E X 

S]..No 	Particulars 	 Pacie No. 

1 	 Application 	 1 to 

2. 

 

V e r i4 i c a t i o n. 	- 	- - 

Annexure-A  

4. 	 Annexure - E$  

5. Annxure - C  

6. 	 Anne>ure-1) 
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IN THE CENTRAL ADMINISTRPTI1E TRIBUNpL 

GAUHATI I3ENCH AT GAtJHATI. 

AN APPLICATION UNDER SECTION 19 OF THE 

CE:NTRAL ADNINISTRATtVE IRIUNAL ACT 1985.) 

ORIGINAL APPLICATION NO 	 OF 2001; 

B E T W E E N 

Sri Irshaci All Mazumdar,  

S/o late Yajn All Mazumdar,  

Presently working as Junior 

• 	 Encjneer(Cjvjl) 	Offjc 	of 

• 	 the 	EXCCUtIVC 	Enqineer 

Tezpur 	Central 	Division 

• 	 Central Public Wor1s Depart- 

me.t, 	Mahahhajrah 	Market 

Tezpur-7540 

Applicant 

AND 

1] 	Union Of India, 

represented by the Secretary 

to the Governn, ent, e.-3-f India. 

Ministry of Urban Development 

Njrman Bhajan, New Delhi -- il, 

21 	The Director General of Works 

Central Public Works Depart--

ment.,, Ni rman Bhwan 

New Delhi-il, 

- 



1 

I 

] 	The Superintendent Enqineer,  

- 	 Assam Central Circiec No. i 

Central Public Works Depart-

m:nt Bamunimaidan 

Guwahat.i-7810$1.. 

Respondents. 

DETAILS OF THE APPLICATION 

I 	PRTIC1JL.ARS OF 	THE 	ORDER 	AGAINST 

WHICHTHE APPLICATION IS MAE 

This 	instant 	application 	is 	for 

seeking a direction from this Hon bie Tribunal 

to the Respondents to promote the applicant to 

the Post of Assistant Enqineer and also to 

give the benefit of Assured Career Progression 

(ACP) Scheme for Central Government Civilian 

Employees as the applicant has already 

completed more than 29 years service as Junior 

Engineer in the Central Public W o r k s 

Department. 	
* 

2 	JURISDICTION OF THE TRIBUNAL 

The 	applicant 	declares 	that 	the 

• 	subject matIer of the instant application is 

within 	the 	jurisdiction 	a-f 'the 	Hon'ble 

Tribunal. 

LItIITATIUN 
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The appi icant fu.rther dec lares that 

the application is within the limitation 

period prescribed under Section 21 of t h e 

Administrative Tribunal Act 5  1985 

4 	FACTS OF THE CASE:. 

Facts of the case in brief are given 

be1ow 

411 	That. your humble applicant is citizen 

of India and as suchq he is entitled to all 

the rights and privileges guaranteed under the 

Constitution of Indian 

42] 	That y o u r applicants beg to state 

J tjj fr 	that he was appointed as Junior Engineer 

- ( 	(Civil) on 13-12-1971 in the Central Public 

W o r k s. Department under the Ministry of Urban 

Development 	Now h e is p o s t e d as Junior 

ngineer(Civil ) 	under 	t h e 	Office 	of 	the 

E <ecutive Eng ineer 	Te pur Central Division 

Central Public Works Department Tezpur 

43 	That your applicant begs to state as 

p e r seniority list of Junior Engineer Civil as 

on 1990 his position .as at Serial No44B He. 

w as due for promotion in the year 1995 

Annexure-A is the photocopy of the 

Sen ± o r i t. y L i st o f Jun i o r E n q i n ce r s 

CPOWD 	(Civil) as on 1990. 



5. 

4 4 	T h a t your applicant begs to state 

t. Ii a t a v i q i I a n c: e c: a s e w a s i n i t i a t e d a g ai n s t 

nim for his w o r k w h e n he w a s posted at. imphal 

as Jun jar Enq ineer in the year l983-84 But 

the Department started the proceeding of the 

said Viqiiance Case after 10(ten) years ie 

Sill the year 	1992 	The f in&I 1 hEar mg .of t h e 

v :Lq i lance case was completed in the year 1997 

The final order of t h e V:i:qi lance Case was 

issued v i d e Order No 	F 	No 	7(54)/ACC1/E 

t'] 	.,l d a tc'o 8uw 	1 	. 	Jut / 199 	Tk. 

punishment 	imposed 	on 	h i m 	was 	a 	minor 

pun is hmsn t His scale was reduced by one stags 

from Rs5 9100/ to Rs 8900/- in the time scale 

• of pay for a par.iod of six months we'f 01-

08-1999 The punishment came to end after six 

months •ie5 on 31-01--2010 Now there is no 

vigilance 	case 	is 	pending 	age.i nst. 	the 

a p p :1 c an t 

Annexure-13 is the photocopy of Order 

No F. No5 7(54)/CC-1/E .... 1/1361 dated 

6uwahat.i. ::;o t h July 1999 

4 	That your applicant begs to state 

that n o w there are no vigilance cases nr 

Dprtmental proceedings a r e pending a g a i n s t 

the applicant5 He is now eligible for 

promotion from 01-02-2000 b u t ti :i :1. n o w no 

promotlon has been made for promoti flC him F 

the post of Assistart E:.nç;jineer (Civil) He has 

already completed more than 29 yea. rs service 

but till now not.. a single promotion Order has 

been issued (fp Respondents to the 

MIS, 



appIicant 	He is now also errLitled for t h e 

Assured Career Prog re•3s ion 	cheme for c::en t r a 1 

Government 	Civ i 3. i. an 	Em p1 o y e e s 	vi d e 	1 tter 

Of f:Lc::e Memo No 	August 9 	1999 issued by. the 

Govt of I n d i a Ministry 0+ Personnel and 

Public Grievances & Pensions (Deartment of 

Personnel & Train mg 

Annex u re C is the photocopy of t. he 

Assured Career Prog r e s s .i on Scheme for 

Central Government. Civil ian E:mpioyees 

vide letter Office Memo No August. 

9 	:t999 

4 	 hat. your applicant begs to state 

t he had submit te(d re presen ta t ion be + ore 

t h e authority against n o n ....promotion from 

J u n i o r Engineer (Civ.il ) to Assistant Engineer 

(Civil). It is pertinent to mention here that 

many of,  his Juniors have already I:ieen promoted 

to the Hi çj h e r post by superseding your 

applicant The Respondents have already taken 

:15 (+ifteen) years tn impose a minor punish -

ment. against the applicant. for a vigiance 

case initiated a g a i n s t him As such y o u rr 

applicant is a victim of ,  hostile discrimina-

tion Hence your appl icant. is compel led to 

approach before t. his Hon b 1 e Tribunal 	for 

seeking justicE? 

A n n e x u r e -- D is t h e photocopy of t h et 

Representat..iqn dated 04-07-2000 sb-

mitted by t h e applicant 
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4.73 	That your 'applicant submits that the 

action of 	the Respondents 	is mala 	fide, 

ii legal 	arbitrary and whimsical and also with 

a motive behind, As such 	the applicant is 

compelled to approach this Hor'hle Tribunl 

for seekjnn justi(:e 

4.81 	That your applicant submits that the 

R e s p on d en t s ha v e r es or t e d t h e c o 10 u r a b 1 e 

exercise of power to deprive the applicant, 

The action of the Respondents is arbitrary and 

whimsical 

4.9] 	T h a t t h i s application is made b o n a 

f ide and for the ends of justice, 

u. 	 SROUNDS 	FOR 	RELIEF 	LITH 	LEGAL 
PROVISIQN 

5.1 	F o r that, on the reasons and f a c t s. 

which are narrated'ahove q  the action 

of the re .pondents, is prima facie 

i].legai and without Jur.isdiction. 

5.2 , 	For t h a t 	the Respondnts are belnct 

model employer cannot' he allowed to 

adopt a discriminatory treatment to 

the applicant. 

Far 	t h a t 	the 	Respondents . heave 

taken 	15 	(fifteen) 	years 	time 	to 

complete a vigilance 	case a g a i n s t 

applicant by giving a minor punish- 



S 

ment vide Order F No 7(54)/ACC-1/E-

1/1361 dated 30th 	July.  1999 	Hence 

action 	of 	the 	Respondents 	are 

.illegai q  arh.itrary mala fide also 

with a mOtive behind to deprive your 

applicant from his legitimate rights 

guaranteed under the Consti tution of 

Indian 

	

5,4 	For that due to the fault of the 

Responderts the applicant has lost 

his valuable 15 years of service in 

name 	of 	the 	dpartmenta1 

proceeding. As such the applicant 

can not be victimised for the fault 

of the Respondents. 

	

5.5 	FOr that q  the Junior of the Aapp 

has already been given the benefit of 

Øromotion and as such the Recpondents 

cannot deny . the same to the 

applicant. 

	

5.6 	or that the applicant has already 

completed 29 years of service as such 

he is entitled for the benefit of the 

Assured Career Progression Scheme for 

Central oovei-nment Civilian Employees 

vide letter Office Memo. Nd. August 

9 1999, . 

	

5.7 	For that 	the applicant is a victim 

of hostile discrimination and thereby 



5.9 
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the respondents violated the princi-

ple of administrative fair play and 

Article 14 & 16 of the Contit.ution 

of India. 

For that, due to negligence of the 

respondents, the applicant has not. 

been promoted in due time and as 

such t h e applicant shou-ld he 

promoted immediately with retrospec-

tive effect. 

For the 5  in any view of the matter 

the action of the respondents are not 

sustainable in the eye of law. 

The appl icants crave leave of this 

Han' ble Tribunal to advance further 

grounds at the time of hearing af 

this instant application 

DETAILS OF REMEDIES EXHAUSTED 

That there is no other alternative 

and efficacious remedy available to 

the applicants except invoking the 

.)urlsdiction of this Hon'ble Tribunal 

under Section 19 of the Admini-

strative Tribunal Act 5  1985. 

MATTERS NOT PREVIOtJSLY FILED OR 

FENDING IN ANY OTHER COURT 
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Thai t h e applicant furt.her declares 

that he has not filed a n y appiici -  

tion w r i t ostition or suit in 

respect of the subject matter of the 

instant application before any other 

Court authority n o r any s u c h 

alii:ion, w r i t petition or s u i t is 

pending before any of theme 

RELIEF SOt.JcHT FOR: 

under t h e facts and 	circumstances 

stated above the applicants most res.-

pect'ful ly prayed that y o u r-  Lordship. 

may be pleased to admit this peti- 

• tion, records may be called f o r and 

after hearing the parties on the 

cause or causes that may be show and 

on perusal of the records grant the 

• 	folioing relief to the applicant. 

ELi 	To direct the respondents to promote 

t h e 	applicant 	to 	t h e 	post 	of 

ssistant Enaineer' (Civil) from the 

• date of promotion of his juniors w i t h 

retrospective 	effct 	with 	all 

consequential 	service and monetary 

ben ef i t s 

8.2 	To pass any other relief/reliefs to 

which 	the 	applicant is entit].ed to 

under the facts and circumstances of 



I 

I 

it 

thecase as deem fit and proper by 

the Hon'ble Tribunal. 

8.4 
	Cost of the application. 

INTERIM ORDER PRAYED FOR 

The applicant prayed for an interim 

order from this Hon'ble Tribunal 

directing the respondents not to give 

any further Promotion to the Post of 

Assistant Enqineer (Civil) who are 

Juniors to the applicant. 

11 
	Appiiction Is Filed Through 

Advocate. 

12. 	Particulars of 

I,FO. NO. 

Date Of Issue 30. 12. 2,000  

Issued from 

Payable at 

12. 	LIST OF ENCLDSURES 

a 

As stated above. 

M. 	Verification. 
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V E E I F I CATION 

Irshad A l i Mazumder 	S/a late 

Yasin 	A . 1 I 	Mazumdar . Presently 	ctorkinq 	as 

Junior Enq.ineer(Civil i 	Office of the Execu - 

tive 	Engineer, 	Tezpur 	Central 	D:Lvision, 

Central Public: Works Depart-ment, Nahahhairab 

Tezpur-784001 	t h e applicant of the 

:Lnstan 	case do h e r e b y solemnly verify that. 

the statements made in paragraphs 

are true to my k.nowledge 

those made •in paragraphs 	 Ct.S 

	

are 	being 	m a t t e r s 	of 

records are true to information derived 

therefrom 'A'hich I believe to be true and those 

made in paragraph 5 a r e true to my leiai 

advice a n d rest a r e my humble submissions 

before this Han' ble Tribunal I have not 

suppressedany material facts 

And I sign this verification today on 

tis the Z+% day of 2001 at Ouahat.i 

Min  

41 

rA 



r 

. 	.. - 

- 

-- 
S 

Sbjec t. 

GOVERNT OF iNDIA 
DIRECTORATE GENERAL CF WORRS - : 	CEN RAt. PLI1C WQR(s DEPARTNT 

& 

JkHf4EX,(kVkT_-:  - J% - 

- PEEICZ 	RAN! 
	 Date Niran' 8hawan, New Delhi 

:Issue f provisional Seniority List of JUNiOR ENGINEERS (Civil) of 
	PUBLIC WQRL<S DE?ARTMjT as en 31-12-1990 	 CENTRAL  

CP 	 The Ldersjged isdirected to forward erewjth a provisional seniority list of Junior Engineer (Civil)- in t 	Departmerjtas on 3112- 1990 • -
The list includes names of the Junior Engineers (Civil) promoted on adhoc 	s5is 

to the grade of Assistant Engineer and Assistant Engineers from the Limited Departmental ompetjtjve Exa 2inatjon. The Seniority List may be checked to ensure that no Junior Engineer is omitted frcn 
,4i'\ 	r,hjs list includirtq those who have gone on deputation/lien 

- 

• 	
The seniority list may be circulated to all the Junior Engineers (Civil) in Central Public Works 

Department, incluig those ho have gone on deputation/lien etc. The discrepencies noticed/ojssjons detected etc 	
after verication from personal dossiers/service books MAY BE SENT TO THE CONC I ERN  

g (CODIT1c) aY Afl CY TO THIS DIRECTDRATE DIRECT within a period of 45 days from the date of issue of this provisional seniority list. All the Chief Engineers/Superiritending Engineers and Executive ers 	Lst 
send a certxfcate to the concerned Super1nending Engineer (Coordination) that noe of tne 

Junior list. The Superintendi.g Engineer (Coordination) concerned should submit the corrected updated copy of the senior y list wih all the 
objctio5 o this Directorate for further eamst1oh and decision Such updated use should be made 
available to this Directorate by the Superintending Engineer (Gourd.) within a period of two months from the 
date of issue of ts O.M.so that the list is f2nalisd by this Directorate as early as possible I 

/\ 	 it may be brought to 
the notice of all Junior Engineers (Civil> that the position shown in this list -! •i\ 	

is provisional and subject to verification/correction and no representation against the Position given in this 
list will be entertained by the Superintending Engineers (Coordination) after the stipulated 

period of 	day 
- 	

,- 	fronthedeof issLe of this Office Memorandum 

Lk - 

Deputy Director of Administration 

I.A11 
.A11 

Chief Engineers in Central 
Superintending Public Works Department including Valuation and Appropriate Authority. 

3.The Superintending Engineer, Malda 
4.Ihe Superintending Engineer, 

Central 	Circle, 	Central Public Works Departent, 	Malda Cooch Behar Central 5.The 
The 

Superjntending Engineer, Circle; Central Public Woks Department, 	Cpch Dehar MushidabadCentral Circle, 	Central Public 
7.7he 

Superinlendiog Engineer 
Superjntefldf9 Engineer, 

Works Department, Nurshjdabad Bhopal Central Circle, Central Public Works Departent 	Bhopal' 
8.The Superintending £ngineer. 

A11ahad Central Circle, Central Public Works Department, 	Ailahaad Agra Central 9 The Superi)ndin9 tngneer,  
Circle, 	Central 	Public Works Departme.t, 	Agra Jaipu - (en,al 	Cr)e 	n1,a 	Publi 	Works 	epa 	Qnt, Japur 

• 

 - 	 --- 	----z- --- 	______ 	- 	 - - 	- - 	 - 
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DIRECTORT 	G 	1ERtL D  
-JORR 	

t-JOR CENrrRL PUELIC 	
R1- N1T 

SENIDRITV L1 	Of 	JUNIOR 	NGI R 

- 

- 

(CIVIc, 
Date: 	23/2/94 

!No. 	FIRST NE LAST NAME 	• CATEG. 	Date of 	rate of Sen.No. 
Birth 	Entry 	39 	list 

Dzfe 	of 	jre 
Coafr. 

Page No. 20 

it:s 	
: 

043S S.R. MU<HOPADHrnH GEN 	02/10/44 	07/06/71 	0764  
0439 JHAR NURHERRJEE QEN 	30/07/44 	07/06,'71 	0765 / 	/Vk.CAL JE 	5 
040 SHYAfIALENDU RAY GE1 	05/04/46 	07/06/71 	0766 %k. CL. 
0441 DIBAS RU1AR RAY C-EN 	01/08/46 	24/02/69 	0767 / 	/ 	5CC-I bc&i Jr 	C 
0442 P.K. SENGUPTA GEU 	23/11/40 	07/06/71 	0768 / 	/ 	C-1 r-I it 	C 
0443 SUBRATA CHANDA GEN 	21/08/45 	09/06/71 	0769 / 	/ 	CCC-11 sv - 
0444 BALDEV SARUP GUPTA GEN 	22/07/46 	12/07/71 	0770 / 	/ 	C-1V CO-VU 
0445 

04& 

0447 

THOMAS 

AJIT RUIIAR 

SUSRATA RUMR 

KUZHI1<QMBIL.T 

SEN 

ROY 

GEN 	05/01/48 	01/12/71 	0771 

GEN 	05112/46 	10/12/71 	0772 

GEN 	15/04/52 	11/12/71 	0773 

/ 	/ 	 COXN 

/ 	/ 	CC-11I 	GCD 

/ 	I 	X 

it 

it 	S 

0445 1RSHAQLI MAZUMOER GEN 	01/10/47 	13/12/71 	0774 / 	I •. it 	S 
0449 PRANAB ROY 	- GEN 	01/12/48 	13/12/71 	0775 / 	/ 1BI1 it 
0450 MAN1NDRA RUMAR PAUL GEN 	23/08/50 	13/12/71 	0776 / 	/ 	tC-lL CCD-VJ it 	S 
0451 TAPAN CHAI<RABORTY C-EN 	01/12/45 	16/12/71 	0777 / 	/ 	CCC-1 sw it 	S 
0452 LAKHASWAR DUTTA C-EN 	01/02/48 	16/12/71 	0778 AX 
0453 DIGENDRA NATH MAJHERBHUIYA C-EN 	02/04/49 	16/12/71 	0779 Acc TCD it 
0454 NIRNALENDU DAB S.c 	01/11,'48 	17/12/71 	0780—P 	0 1f04f83 1 	A PKCD it 	B 

.0455 

0456 

PRABIN JWIAR 

M.K. 

BORUAH 

DUTTA 

GEN 	17/11/48 	20/12/71 	0781 

C-EN 	07/05/49 	20/12/71 	0782 • 

/ 	/ 

/ 	I 	CCC-11 B it 	A 
AFTAB UDDIN MAZUIDAR C-EN 	01/02/48 	20/01/72 	0783  L. Ct. - 	E 

0458 

0459 

0460 - 

1<ULA CHANSRA 

ARDHENDU KUMAR 

B.N. SHARM9 

SINGHA 

BHATTACHERJEE 

tIAZUIIDER 

C-EN 	01/04/50 	20/01/72 	0784 

GEN 	03/02/49 	24/01/72 	0785 
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F.No.7(54)/ACC-l/E-f/ IS6 1 
Government of India 

0/0 Superintending Engineer, 
Assam Central Circle No. I 

Central Public Works Department 
Bamunirnaidan, Guwahati - 781021. 

Dated, Guwahati, the 30th July, 1999. 

0 R D E R 

WHEREAS disciplinary proceedings under [Rule 14 of the Central Civil 
Services (Classification, Control and Appeal) Rules, 965] were instituted against Shri 
I . A. Mazumdar, J.E.(C) vide. this Office Menio No.7(54)/ACC/E-1/1274 dated 20.4.94 
on the following articles of charge. - 

Article I 
 

That during the aforesaid period and while functioning in the aforesaid 
ffice the said Shri I.A. Mazumdar, exhibited lack of care and devotion to duty in that he 

issued cement on work froii. 1114to 31J 0 4 without the signature of the contractor. 
TM imdar, al so steel  against indentN 	501 3/Li-V  dated 

~11 3.9.84 without the signature of the authorit'mpetent to place t Thus he was 
egiigent of his duties.  

Article II 

/ 

c 	

. 	 That during the aforesaid period and while ftrnctioning in the aforesaid 
office the said Shri I . A. Mazumdar, prepdJndents-fnr c.e.ment ni1 steel which were in 
excess of and much in advance of r'equirement which finally resulted in loss to the 
Government. 

s, 	Ae Ill 

That during the aforesaid period and while functioning in the afbresaid 
office the said Shri I.A. Mazumdar, failed to propose full recovery,of the materials issued 

1.t,iV' in each &bjIl-even though he did not indicate in the bills that certain items including 
r 	use of cement and steel were left unmeasured. 

t..AITh'1 

Article-TV 

That during the aforesaid period and while functionirig in the aforesaid 
jj office the aid Shri I.A.  Mazumdar, failed to get balance materials returned from the 

contor.hri J.A. Mazumdar, also 1'iled to report the matter abFrernovalof 
Departnient'al Stores by the contractor to the Police authorities as well as to his higher 
officers. On account of these lapses on the part of Shri I.A. Mazumdar, JE(C) the Govt. 
had incurred a loss of Rs.48,957.30.  

2- 
A statement of imputations of Misconduct or Misbehaviour on which the 

Articles of charge were based together with a List of Documents by which, and a List of 
Witnesses by whom, the charges were proposed to be sustained, were also forwarded to 
him along vith the above said Memorandum dated 20.4.94. 

2.' 	Shri I.A. Ma.zumdar, J.E(C) denied the charge(s) and requested to be heard 
in person vide t his letter dated 25.4.94, Accordingly, Shri Mahesh Chandra, 
Superintendii'g Engineer (Inquiry) was appointed as the inquiring Authority to inquire 

into the charges vide Order No. 7(54)/ACC/&1/1314 dated 22.4.94 ammended vide 



eb 	 - 

Office Order No.7(54)/ACC/E-112555 dated 31.5,94. On transfer of Shri Mahesh Chandra 
fioin the post of, Superintcnding I.ngiiiecr (I n(itiiry), Shri Anani Ram, Superititending 
Engineer (Inquiry) was appointed as the Inquiring Authority vide Order 
No.7(54)/ACC/E-1/5748 dated 22.11 .94. On transfer of Shri Anant Ram, from the post of 
Superintending Engineer (inquiry), Shri R . D. Aggarwal, Superinlending Engineer 
(Inquiry) was appointed as the Inquiring authority to inquire into the charges vide. Order 
No.7(54)/ACCIE-112350 dated 22t  November,1995. 

AND WHEREAS the Inquiring authority vide. his Report No. SE 
(Inquiries)I1/94 dated 90'  September, 1997 gave a finding that the charges under Articles 
-1,11,111 & IV are PROVED.. 

AND WHEREAS a copy of the report of inquiry was sent to Shri I.A. 
Mazumdar, JE(C) vide, this Office Memo No.3954/7(54)/ACC/E-1 dated lO February, 
1998 and h was given a .11 oppod unity of  niaki ng such ;uhniisson on I he u'c1xwt of 
inquiry as lie desired. His submissions On the Report of inquiry were received vide his 
letter dated. 24.2.98. The said representation of Shri I.A.Mazumdar, JE(C) has been 
carefully cofisidered. The various points raised by him were examined in the light of 
records of the case and on examination of charged officer briefs, it is observed that the 
charged officer ,  failed to maintain absolute integriti and exhibited lack of devotion to 
duty and this made himself liable for penalty under Rule-14 of the CCS (CCA) Rules, 
1965. 

, 	 AND WHEREAS on careful consideration of the report of the Inquiry officer 
and other reords of the case in the light of the submissions made by Shri 1.A.Mazurndar, 
JE(C) in his observations on report of the inquiry and during his personal hearing, the 
undersignedhas.decided to accept the findings of the Inquiry Officer. 

NOW, TH.EltElORE, after carefully consklcring the records of the inquiry 
and the facts and circumstances of the case, the undersigned has come to the conclusion 
that Shri I.A.Mazumdar, JE(C) failed to maintain absolute integrity becoming of a Govt. 
servant and exhibited lack of devotion to duty and thus rendered himself liable for 
penalty. Th undersigned is of the view that ends of justice would be met if the penalty of 

: 	reduction toower stage in the time-scale of pay for a period of six months frhmJ&99 is 

p fr 	•/ 
VIA 	Er --— S 	iks th'erefore, ordered that pay of Shri I.A. Mazumdar, JE(C) be reduced by 

one stage ftämRs.9100/- to Rs.89001- inthe time scale of pay for a period of six months 
with 	 1. 08.1999.  

It is further directed that Shri I.A. Mazumdar, JE(C) will not earn increments 
of pay during the period of reduction, and that on the expiry of this period, the reduction 
will not have effect of postponing his future increments of pay. 

A copy of this order may be added to the Confidential Rolls of Shri 
1.A.Mazumdar, JE(C). 

KW' 4-tcM) 
J,)is'cij5iinary Authority) 
Superintending Engineer 

Assam Central Circle No. I 
C.P.W.D., Bamunimaidan 

Güwahati - 781 021. 
To 
Shri I.A. Mazumdar, 
Junior Engifleer (Civil) 
0/0 the Suerintending Engineer 	0~4 Assam Cenfral Circle No. 1 
C.P.W.D.,amunimaidan 
Guwahati - 781 021. 
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Gtr,crn.nicrjt of India 
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Subjhk 
THE ASSURGO .CAREEP PRoGE 55 oNscHE, 1 E FOR 

CL! 	GO\'ERNMFNT CIVIl TAM AAI - 	'  
. 	••p•. 	

: 	•., 	• 	, 

F tic Fi (t h Cc nti 3 1 P i y Cci,ii uus on in its 
RCpO I t h is nn c ' r(ai u rc on;ni ia(ion 1C(3(Ing to ilic Ac urcd Carcr Prur 

SJOli (ACI') Scbcnic foi 'thc 	GOYcrnn]cn( IYiJ13fl 
Ci1)f)IOyCs ill 	

•I•hc Açi' Chcmc iicd to 	óVeyed ns : ' 	Net' 
10 (h 	I \vjtI, 11i 	01 fLJHi)r,( 	(ttp:? lI'fl% IIL'I irtdin1 	flit 	d b 	1li 	Lt)JpIu) 	C 	(hIC to I 
01 fl ( JC(lU(C 	1Oli()(jii:iI LVCI)(J(.i; 	;AccrdpI) 	

11 1ii br.cfl dCC(JC(l 
b) 	Ilu: Uo\'crI)icfII lo iiItrC)(lu(: 	li) 	ACP 	lecQl .iIllilip 	by 	lic with CPTUIIfl T'IOdIficI?(!),,c 115 i[1djt:l(e(j 	 .1 ' 

2 

iii rLc[)ccc of Group 'A 	Central LC1VI( 	
( eJnIICalÔ 	 i, uu fuinij U i 	lu a 1101 U ndc r the 

b c rpLd 	

S h ii 	being roposciJ for he r 	oj Ibo prornotloLl ill (uN f CC Iii U ci I Icicc it 
ha, bern dCLIdCd that Were siil be no bccfii under the ACP SCheme [or 0 roup 	' C ciUr,il c '' ICC', ((c) i"ctI/N011 	dt,nr 	Cadi c CououJ1 	/\u(hor tics in I CUSc \VUuId, JIOWC\'C[ coutijiue to improve the proro(iori pro êct 1.0 0tg3isati0n/çq011 I 	

IIçI4J, ro n 	y 	nj c,f Di 	1 /IIu1In:,lII "ml) ,C acIt 	rcIc" c(c fl 	J)1 h 1 	III'I (I IIOl1JI 

•1 	•,,; 	,, ilcn ']' 'n', 'c' Afl) 1I) 	lrJ'ty(crt/jr)l . t; AND ISOI 

3 I 	
in fc5pCct of thcsc CdtcgOii(' Ilso PiO(bOtIoii shdji 

CO'J(iiJ 	to UL dul) c icnd, ilis 
_1 ) R)Uscd lo adopt (1JC 	

C? Si hciii in h JOOdlIJ Inn, to nnligoe iardsiiip 
w 	asce of ocute 

(agII at ion ci tlici in a 
cadçc o in ro isol nftd post. 	Kccpiiip ill VICW all rClCVflh1ctors ii has, 

thcrclore bcc 	d:cidcd to guuiit 
iQJJIf2!LiL JW1'iJ19t, 

(as fecommcndc1y the Fifltl Central Py, 
 Cw Itiksio:i acid niO in aCC11ThJII Hing1 	

J SCI(ICmCnI d1cptciiibcr 11, 1997(inriatj011q Grbtip 'C' 	nd '1)' cnio cc.';) cfitcrcd into with tlS1ii Side. of (hc 
Na(jon;it Councfl (.1CM)) iJcr le ACI' SChcir to 'roup 13',C atd' CiiipIoycc. CO3I1pllIon OQ 2 . " 	l ild 2'çrj 	cc( tO CrMldHjrlj}Qf nAno 	h') 	

tcti3ar SC'ICC !Csperti'f('I, 	1Oltd 	QtS 10 (ircup/\ 
	.Ca(cOrics. v.hiJi have no 

C"OnalavcflJ5 Thall nl:;o qualify for shwor bcne. lilt; on IS pauciii ijidicatccJ above. Calc1toric 	
cif c(]IpIuyecS such as eisuuI criwioyce. (including those "it!) .lctripdrary IaiJ:), adiioc ;iru cOnti3c ccnpi(17cc5 

I;aH no 	
tiahfy fur bcncflt5 undcr(hc aforesaid sC?iCInC. Grant of ui(;auci:)t iJprad0iv un] 	dir 

ACI' NjAnin shall howcyci be :IjIdcct 	to lhc 9!Jd!i'ns C)uJlljc,ii! 

2/- 

iw- 
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scrdcc (liif:d 

ifi thc /CI SIctii 	 ill ,ui  o ne pfkd Ilic noiiiuJ (ctr) 	ion 
rOI1ctoj1l avciiis 	•i'3IC On IC L:is of 	tCCIICic;. f\(!l1; nccdcd to I nlFroyr. J1omo1on 

un 	 ~ ', fmlmh hy 	iity of or riii::iIiIrrij 	tridy 1  cm Irc i 	u: yr!!ut 	Jo.'hi riot IT Vivell up on dic jroutid th;r( lh AC'P 	chi:i,i 
ii 	C.tL:c: 

5, 	 Ire', bacd ruI;ri prorriwioris, as disirrct Iroio liir:inciai uprada(iori undcr (tic i\CF Sclicnic, sti:rtl CW)(jiiu to be  gmWed a(lc due screening by a rcgutar Departuicruat Pioiion.. CirriUeu a 	per iclvnt nhteIidcfiiic.s, 

6. 

A dcparmcrrtul 	crccrrir 	
COrwnittc5jjjiIj be con5(iUrtèiJ for (he'ptirposc of processing  

iNc cascs fcr grant of ; b w nchk r'nd:r (tie ACP.Scbc1r1c 
' I, ' 	 .. 

"k: 

6. 

 

The çujotjj 	of I he SCCCII iii g 	winit(ce SlIJ1: be (he' snc '&rL'i.f u  Uic'DIui I i;c I he p1(:CriI,cLI riirrIr tii 	.riIu',':r:rt flCrUi(ri1cnU5crvjc " Rij!cs for rcgulnr promo1on' (, the higher r:irIe to which flrranci:rt iipradmon is (oNcCrantcd•;. I:iuwcvcr r ;jn coscs iviició.DPC, as peri tuv,r n Itit: 	cscrjhed tiiJc 
i. IICdc(t by the GtInhI1iJ1'Mcrnbcr( the UPSO, the S rccnkiçCrntni(tc thd iJFSC :tic under (tie ACID Scircihe shall, 'srtad, bc'heodd Uylhc Secic 	y"oari'omcr Of'Ciil 	 ii :u of Ii 	coilceriicd 	I brisl y!Dr:prr (inn(, 	In Ic sfc. of sola (cd 	osIs;1hc C 	poit:io ii of i1i 	ted pi;t F. 5 ceruirp (. rn:lrt1d (iih r30diJitj011 

 as noted ibovc, if required) :ihJI be the SOhIC M that of l' I) PC 101 proroot ' on to n Iogc us rJc in that Miiusy)cpn: Uncut 

3 	Iii order (it pIt: vet c)I)':(u(joI, U f Ui 	/\CP' 	:lIeIc . 1(o(j;rtrIt;I)jtt(Ô tili( 	c'trir( on (Jt1  udiniricp,ilj, 	iii3c)iiiry, tie Sii:iiitp Coniniiitce shall 1(to',, a (i-schtdk,d lnccl:(wjce 	.:H, 1) I ii,ii, 'JI rC3f — picli rnbl 1  it r hc qtsjxc), of Jnuu' iiid 'Jut' for 	vigç proeccur' of r 	,, 
ih 	 i\cendir1Iy eases Irjilnting duriflL (tic first-hall (/rprii'Scp(cJiibcr)oa particular .: yc;ir  Or tain Of Iei:cfj(ç underUic . ACP5c1ic, 	htttt bc 	up fof COh 	lC11Oii:byH!,'i  (I C )CIL( i'ing Co,iriuhtcc W 	tine in (he fist wCe! Similarly ,  Ihc S 	

of Jatmu I) of the pie 'ions financial yc 	/ crccIiin COIHIOiIIC ccihg11 rc 
it( Wk RJUIN o3Iyfl'nan ial )'cthaUck r(  104 1 c cc ilic C1SI 'iflI 	old bc Lotu, up lurinp We scnd half (Octobr N1arc) o( the sawe 	. , 

year. Fur dxa 	•th.Sc 	uiojjmnrju 	iflC(:(iflp ía (he first wcck.of; Janunry 	' e'roc Iic 1ma vc did attain maturity duiin Ilic period April 1, 1999 to SInIIbCC 
U, I.99 art the ;cecrro Cowniittcc ificeting indie first week of July 1999 would t'w-; tic cnses IIi; would n:iiiclurjj0 We period October 1, 1999 to Wich 31 1  20CY0 . - 

• 	1) l wakc tIc 	uric cct;doi;rI the Cadre Corrtrojj,2 Au(lrorjijcs 511011 COIIS(iIUIC (Nc (ics.S ciccui, Corr,iuiu 	1 ire curicut firijircial year 'vi(Irin a month üoih: date of issue 1 tl::e 1 0 muctio ll s t 	.ur:id 	the 	::c Ilma (ti'.: s(eatiy nau(cd or 	'onld be maturing uplo .'.1r Jr .U, :g(() Ir,trit of bcu:fii5 wither INc ACP ScIIccnc, 	rhrc'ttcxc Screening CommiUcc I  ''IIi 	 tic Iiuric.';cr-diir 	uL;c::Icd above. 

J) 



[(: 	1vU 	 ;.ihty of cflcc  

IIUH:t 	II 	ICIiI 	f1II11ItTIlCII 	IhIt 	U 	JU(.UO 	of 	 ILH( 	Hil) 

hot• 	• riI( 	j) 3chcin 	hiitI Uci:i .ime cs1:; 	
row the dolt of isslic 01 this Qihec 

'101 II) 

R 	i0ll 	;ci.Hi 	in 	h 	
erd Accounts DopartolcIltS aIC 

50 • f  

/ corcrnci, tbsc odcrs issue 	ftc cons 1:3tiOI v;itir hc CompUoller 	
d AudD Gcni:ai of 

I 1IUIL. 	- 

I U. 	Jhc F it In Ccnlral Pay Cow 1fl in pargr aplr 52.15 [ its Report has also scparatcl y 
strea 

recommended a Dywuiiic A:uiod Ca:cr ProgreSSwn 	
cchunisw' foci di[fcr:nt 	ms of 

do I Ui S It As he fl (joel de U thU like  sarj ç 	jii mcii mt iOn 10 y be COnSIdL ed SC ian tcl y by the 

adirdnistatnv 	Nliuistry cunicorned in consultation with the Dcparc(' of Pcrsonicl arid 

i luiIn and Ike Di paitnicilt oF L\pCnidItliI' 

li. 	Iny i crprctatioii/cl:nciflc:iIou aS. doubt as to the scope and meaning of ihc prOvisiOnS of 

the AOl' Schcnc slibli be given by the D(:pan Intent of Personnel 	d Trainiog(list;Wl isiimcni-D) 

('2. 	All 	irnistciesfDepiirtflieiW may give \\'idO circulation to these ins(i\ICIIOIIS for guidance 

0! all ciiiciid and irko titk(t iiitnicdia.0 	tCJ)S to iiuplciiieiil the Schci'c keeping ic view the 

pouiid OWN obtitninrg in Si t Ii c/Cdti1CS/ p015 iithin tli( u idriims\ti11 juci do lion 

.'Hindi VCFSIOII \\'UUid fi)ii()\L 

• 	 . 	(K.K: HA) 

Diric1or(ESC1biichmCflt) .  

To 

AU M:SiuC i  L>cj::ii iiieiit 	of (he (ovcrnlnniCIlt of India 	•• ,. 	 •. 

I 	l'rcrdentI' ScicUrrniiij Vrc 	Pre ,tdiit c )LCiCttiCtji 111110 N1inistc'S O1f 	c/ 

tupreIie Cour/P 	a 	ihhn SeLiCtiIiit/l o Snbiiii 	citriti,ibiiic t h end 

U P C/C\' C/CA(j,'Ccntral Adtn istnhvC r ibu nai(Pi incipal Betieti), He i Dcliii 

All tttaeile.d!sutoiIIiIuitC ulfices of the Mi ILSII)' of Pcincl, Public 

Gicv;nnccs and Pcn;ins 	• 	 • 
Scerttary, Nat inni Ci:nnniiis;ioii for MitumitieS 
Sccrta', National C(iiflhiiissioo for Scheduled Ca es/ciicUuIed Tubes 

('. 	Sec e(ary Staff Sid(, Natiorini Council (1CM), 13-C, Fcrozcsltah Road flew Dcliii 

7. 	All Staff Side Members ci f the H at ionut Coo itCm I (J CM) 

histablit;hncn( ('I)) Section - 

V 	., • 
	 PkA 

0 
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! . 	•:IThc \C Schcnc civigcI iicrc!v p l aCCIMCM I 1h  I C  bjgjlCr . pay-SC3lc/gTant of flnancial 

Ucics (hrouii fiiiinci:I uirndtioii) only to thc Gu'ctiuncnt:scryaOt COfl(Ifl1 ,Ofl personal 

J:tS and ';lI diveratc, tii(1tcr aTiOUnt 10 ftinctioiinIIccttar. proulOtiUlt JO 	wuuLd rc,qui1c 

C1t)i1 01  

2. 	'Fh IigIct 	icaIe upLo 'Yhich U 	ui 

	

fiwciaL tipgrlatiu 	uiidct t]ie:C.ltt:H1, 	haI( 

aVail3b1C 'vdl Uc Rs.14,OUi8 4 3OO. BC)Otld Wis tcvcl, there shall be rio flnaiicial 
and liglicr posls sLiai be Ii]lcd s(riclly On vnctney bdscd proiuoUons;. 	S 	 • 	 ' 

. 	 • 	2 	. 	 • 	, 	 . . 	 ' 	 ' 	 ' 	 . 	
: 	i 	: 	: 	• 	. ''' 	: 	. 	. 	' 	 " ' 	 ' 	' 	. 	. 	.. 

3 	'1 lie 9ncaI bc nLIitS un'Jr the ACP Scheme 	9U 	c gfl3fle(J from ' the date of 

( Offl)lL (O1 of LhL C I 	Y l)CrLUU pr( sCr ticd wide r tJc AC? Schcae, or from the date of 
Lssuc of (hc , 	UIStIULttOIIS \\Ji (IIL 4 r is  

. 	 .'' 	 .. 
 

4 ' 	•1•hc . first financial •upradin under the ACID Schcole, shall be allowed after 12 years 	• 

01 regular ServCc nd the scCOUd upgradaiiou afler.12 yCars of rcgulaç'seryiC from ffieda(c of 
tile fist 1111 inLilt ipgradauon subject to fulfllucnt of prCscribLd condibons 

1j other words, if 
the cirst t11yad Jon gIS postpoiied on accou lit 1 thc emphoyce not' fod fi! ! odU tY . 
depm 	pr6mcclings, t (C tjj 	1ou'I Ii, c uii iucniil I1cc on the ' 	iii upgraktion 
\'/ItdI \V(jUld ako he1 delcited accordwgly;'' 	

''' 
'".hu ;',:..,i;;:f 	•;. 	f. 

1 	

4 	 I 	

1 

1 	Two fniieial 6 p2m dWons uud r the ACP Scheme ii the .cntie'Govc iiunnt scIcc 

C3ICC i of an Cu11plt)yCC shAll be uuuucd a.aiast regular promotions (incldiig in-situ rornotibn 
md ia-trai;k pouiwUoil ay;ulcd 	motuglu liuuiited departmental coiflpC(ItLVC c uninttiort) availe 
how (hi gr4tdc in hudi im uuiplt/. \YdS appoui(cd as t ducLt recruQThis 	memi that ( o 
1wd:LJJ uradaoun uuuicicr Iluc i\CP chcm clioll be nvaifabtc wily if no 
do ci ill; We prcsccibcd ierod;  (1 	uuid 24 ycars) have been 	lcd b 	an rn1d oyc 	l["i 
employee has nlicady got' one rcgutiir promotion, he sh1lqua1ifyf 	thc ,ccthid 1inanci 
upgrdatiouu only on completion of 24 ycar; of regular crvicc under Ue ACI?. Scicië in case 
Iwo urlur flroflh1 oil 	gIIaI hji b' C lrendy been C( civcd by Ito cmflptoycc, r]obt 
wider hi ACPScheH  

J 2 	Reside dc p u muds (m culat ci vice) for graul of benc fits undcr the AC1 1  Scheme shall be 
tuwit' d hIUIII tilL 	t udi In \YhiI ii iii (Itthlit)I C Yns aNmiWqdps u diicct icuimit, 

(3. . 	.Fulflhlncn-t of noiuuid oounu(iun iuonuus (bcncli.rnack, deparLincuutal exiiuiiuia(ion 
SC.ill')lh) cnln futriess iii tlmc cc of Ciuoup '0' cuiplo) ces, etc ) for grant 	of financial 
upgu :dtions, pet foniauec of uch' dulics us aic entrusted:: to: the. cmployccs.togcther with 
itjl ufti ['iuuanciaJ'ipgrudauioas as persona! to the incumbent for the stated 
pur;os.:s and icsriccn--of (be 'ACP SchumcApOuancial cud certain oIlier:  benefits (House 
liiiuidump 	 uucd, aIlotuiirit oh: Go\crniiucn( acconjiuodation, advajiccs, cii;) only without 
C(I}HIU 	:ii' PfiVilc g cs ril.i'ci CO lli:ilr mud (e.g. invilutiOn to ccrcnionial lunctions, 
.1LIItIWII Ii) 	inr h -:I:;L, ':1':) ,Ii:ti tie 	m:::titcd lu 	lrnIIt of benefit:; umnkr the ACP Schcii 

.1 

.......5/. 



tin;iiwial upgraLiatiuJ under th 	Schcc 	vci t 	(lie nc1 hihcr grade in 
\Viti1 (lie cxi.iuug luiracchy 	a cadrc/cac 	O f posts without crcating IiCW pOS 

Iw purpnse. Jlowcvc, in ca e of isolncl posts, it the nbcui of dcincd hicrnrchical 
jradc, financial upgradsion :;hall be given by the MinislricsflJcparUucnts coccrncd in (he 
itnniculiacly next higher ( ntdn'comnn) pay-scales as indicated n jnneurc-U which is in 
:ccpirig with ?ar[A of the First Schedule annc;tcd to theNoti1icaon dated Scpcmbc 1997 :  

of (lie Ministry of Finance (l)cputtincni of 	cpciiditurc) For instnncc, incirnbents of isolatcd. 
POSIS in Lhe ay-scaIe S-4, 3 5 iu(dicatcd in irc-iL wi]l bc ehgitilc for the proposcd two 
financia' upgraditimis only tc the payscal; S-S wid S-6.. Finnciat upgrudatiou on a dynamic 
basis (i.e. withop hiaviuu, to create posts in the iclevant scales of pay) has been' 

• rccormnctidcd by IffiC Fifdi Cniral Pay Coc1uiiisiof] .oniy for thç iijcuzubcnts., of ,isohatedposts. 
\vhicht hi:u'c 10 wcnucs of poino1iori at aLl. since financia.l upgrada(ioos undci the Schamc 
snil be personuh to the u -,cunibciit of the isolated post, the same sbaU be filled al as C)r1gita! 

bevel (pay-scale) "hcn vacuujed, Pts which aro.par ofa.wcll-de1mcd cadre.shalnot.quaJifyfor1 
(lie ACP Scheme on 'dyuirriic' basis Th.CPbencflisin. (heixcse sbi1) begrac.tct.. 
conforming to thel (;f5ting hirarcbical stnicture only; 	':. 	•. .• 	........................ 

8, 	The Hoancial u)grada(io undcr 1h ACP Scheme shall be purely pisonal to the: 
u:mpbuyc nd shihl haVe Jm relevance to 'bLs Iciu.iocity. position. . As sucb,thc:. :;l.iahi.';he. no 
ddtoiil finaift id upgid thou nc Uir suitor employee on ihc gouiid that We juuiiorcinplocc 

in the. grade has got higher p;yscidc wckr (lie Schenc; . •" ' •. • 1 

On upgrnd(ion urnkr he ACP Schemc,.pny.o[ an employee shall be. hixcd widen' the 
ovons of llc a'1)ubjc 	toauj 	 UI 

Dcpartuict of Personnel and 1'ug Office Mc lorauduLu No.i/6t7-PayA' dated; i::5,j99.. 
The Ljuncj;uI bCflC:fl(J,d under thcACP Scheme shall bc 	d.no pny-.FLxction bcneflttile 

T'7.TI----------- 

Grant of hl , p,hcr p;uy-;c:ale under [lie ACP Scheme ,shahl be condiliouial lo.thi f;ict tJ,at an 
eurlpiny:t' 	".'hjil 	ne1;Ijgj1r 	In' !;:uid hcriniii, :;Itahl In' 	ccuujr) to  

icular Inuuututiuui 1.1il uccuiienccof vauuicy subsequently, Iii Ciie lie rc1uSt; 
ho accej; 	t lie hhcr post on i :gu lar pi'omo( ion !;ubscqucnuy, he shall e subject to normal ' 
debameiit for rgular prOtuobon s prcscrtbd, uutth gcncraj Inslructiuris in (hi's, rcgard 

- Hovcver, as and wheti he accp1 rcgul 	proiotiou 1lrcrctet lie shall become eligible 	r lhe 
scoud. upgrndaicui undor u (:p: S'1è ' flr":'h COmj)Ie 8. Uiticcpired chigibihiy 
crvicc/period under the ACI' Scheme in (hat htigitci grade 'sti'bje1 tothe 'condition that the 

pcnod for whih lie, was debarred' fo r. uclar promotion shah] not. count for the pposc: , For 
cxanipl:,.if a person has gul one financial upgrndption 'after iciudering 12 ycar3, of regular service 
and after 2 years hctefcoip f he iefus regular prdmotionijid is coucUy dbarrcd' foe. one 
year and subscquciW)' he is prowotcd to the higher grade on regular. basis after completion of 
15 )'cais (12+2+1) of Icgiihar service, lie shalt be eligible, for (flsidcrIhiofl for the second upguadaioui umber (lie AU) .SC}ICICIC on)y altci icndeuinj' (en mote years in addition (, (V/C) years 
of Siee alretud icnihcicul by iiuuu af;cr the lust linancial upgr:idation (2u1@) in (hat higher grade i.e. nfer 25 years (1212+1+10) of megular cricc because the .deb;urmnc)it f)C(iOd of OOC 
year c nno( be (nen into a':connl (ownj'd; the rcqui ii ed 12 years of regular scn'i C in hit higher grace; 



' . 

C' .  

I 	I 	i 	í 	ii 	 U)i1)( l 	 i 	i n 	 1! 	uiidt tLi 	AC? L 
• L]1rC ;haJj be ULjC ((I !UJ 	S)\'C(fliii1 i]oIrnal po1I]oLion, . Such ccs sh(, thcrcfoe, be ,- icuI:iIcd under Ilic [cO\'isin Of rIvn CCS(CCA) RuIcs, 195 afid nsLIuction 	ud 	• . 

. 	.. 	•.:.... 	.. 	
..::.; .;.; 	 ;Ht.:.1' 1 2. 	'ihc 	roid ACT' 	'JItc1j);)Ja(w iiicicly pJacctnt:pi 	 •the. hiIicr Ilav-caft/priiiiL of 	nanciI. bencljLs only 	id shall ilot amount' to actual/functional 

	

f()flj)it of the :inployccs cOrioracd,: Si 	ordcrs rcgding rcs.can• inpprno[ion pli;thlc offl 1 ' in L!c cascof c •g(ac uroIo1ion, ccScr'l((joJ ordc/rostcr shall notapply, to the. A? Schm C "vilich shall e:t'n'J its bcijcis uiionnly to all ciigiblc SC/S I' cniployccs also. 
. Howcr at LIi tir3 of. 
shall CIiurc (hat all rcscivation 	cpp1id  

E:is1g .tiinc.bound pxornc.Uon Schenlc;iiicludiiig in situprootion scieme, 	YlOu .may,:as pc 	dimice 	to byopciationaJ 'forthc:co.ncced. 
cntcnoris of cnpoycc:. Howcv21,: (lrnsc 'sc1)c1nes; shell not 
Schc: ic. Th '\ri.i iis r u i ic. M in islry/J)cparijncnt - 	not Urn cmployucs .-' ;hall . have 'the opioa iii Ilic 01311cr to CIR)Oc I)CEWCe the (v'o schcine Le: cxisEng lnc-bbund promotion chcnic or the ACL Sclicrnc for atious c1cgori 	of crnp1oyc: However, in cs of swlich- 
over from lltccxisjng tin)c-bourl(1 proinoUon 	hcic o the ACPSchcmc all lipuI( ions (V; for pi oritoUon cdistribu(iori 'f posts, upgdatjpij invoIv)g higher f[

1 ctiona1du1icecade. under the 1itci (1:iing) s 
I) 	

hcmc would 	nsc to be 	 s operative. 	A. Scheme hall have {o C 3dOp:cd 	s totality; 

H' .)n cad of .m employee dcelad .SUI])!u.jI1 his/her organisa(ibn and incasc.oItfnfcrs..1, i1Cluiitiu UIILl(cNj (ransic:r on request, thrclr S'iCC rcndercd:by.h[m/ljcr in tile evibus;• rgnnisetiou sIja!l b Counted nloig 
wiUt hk/her regular sciicc in hisflicr :flcw C:rgnnisa(ion for the 1'j ros( ufiyin fin:tra;jal upjr3tja(j)( UftdLr (he Sficiiie and  

tibjcet to Con(hi(j)lI Ho. 4 abvc, in ciscs where (lie eLnpIOyccs have 
24 vc rs of reujar cIvjCc: 1  with ou wjthmjt if t)zoljiocj(, 	tlu sccoiidfln,i:icj:jt thu 	hdatlbhl nudet' Chic UJic Inc litIll h goi:itcd diicctiv, Fur(hc,' in urfr 10 rational 	Ulicqtial Jec1 of stanation,. bt1CI it 01 nqIus rciuIar service (not tukcit into  sche 	 account for (lie 	st upad tiol •underijie 

	

me) 1th1 be given at the Subc(JucHt 1ij 	(scnU) of finciaI updtioii . 1 undcr: Uic j\CP etietiie as a onc (inie measure. 	
of cmpfoyeljo have.aIead..i., (ChldCrcd nor 	than 12 years but lczs tiuii 24 years of tegul 	whilc thr, first 1uianci upir;icja i on shll 0 C ted irnni':d lately, ilic sufofus regu tar ;cHcc beyond (h first 12 years hiall jl5u hc councd toward:;  I tic next 12. ycis of rcJar sc'icc requccl for gtant of (he second 1; winc at 

Lifucdnijn a n, cI)I c1)uCii( ly, 
they shl be considered for the second thiancial. upgoda hon ;11 as and vihe Utey 

corapicte 2 ye of iegular SCIjCC without waiting for,  eOi1i!)iCt O 	of: 12 nmc Yenn; of ccjular scj , j 	aftcr the flj 	iinjcinl upgr;idatiorj already 'Ian((( ii dci tic .SclicuIc, 	 . 	
0 

00 	

0 

7/- 
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IN TmdENTRAL ADMINISTRATIVE TRIBUNAL 

I 

GUkHATI BENCH u: GUWLHA.PI. 

04'.N0. 37/2001. 

Sbri Irshed Ali Mazumdar 

..... 	Applicant. 
vs- 

Union of India and others. 

1esondents. 

(1itten Statements on behalf of the respon 

dents No. 1, 2 and 3 ). 

The it ten Statement s of the ab o venote d 

respondents are as follows : 

	

1 • 	 That the copy of the 0 .A • No. 37/2001 (referred 

to as the "application") has been served on the respondents. 

The respondents have gone through the same and understood 

the contents thereof. The interest of all the respondents 

being similar, they have filed the common 'written statements 

for all of them. 

That the statement8 made in the application, 

which are not specifically admitted, are hereby denied. 

T)a8tt' before traversing 'the, various para of the 

application, the respondents give a, brief history of the 

ease as under - 

j M' 	

V 

•  

	

tV nirector 	fl) 
b. G. (tiL C.P 



(I - 

1 -- 	 - 

a 

Shr I. I 4 • Nazunidar, Junior Engineer (Civil) was 

considered for promotion to the post of Assistant IngIneer 

(Civil) along with other eligible officials but as diso±plinary 

proceedings were pending against him, the recommendations of 

the SelectIon 0ommitee were kept in a Sealed Cover. The 

disciplinary proceedings against bini were finalised and the 

penalty of reduction to lower stage in time scale of pay for 

a period of six months w'e.f. 01.8.1999 was Imposed on the 

applicant • As penalty was imposed on biJ9, therefore, reco 

mmendatioxis of Selection Committee kept in Sealed Cover were 

not implemented in his case as per rules even if he was 

found eligible for promotion. 

The applicant had filed a case in this Tribunal 

for his promotion vide 04. No. 2721998 earlier also but 

the same was dismissed vide Tribunal's order dated 30th 

Autust 19990 

However, in the meantime, Shri I.A. M$zumdar, 

Junior 	ineer (Civil) has since been promoted as Assistant 

gineer (Civil) vide 0.0 • No • 31 of 2001 dated 16th February 

2001, there is no cause of action for this instant appliea 

tion. The copie a of the order dated 30.5.99 pa ssed in 04. 

No. 272/98 and the office order dated 16.292001 are annexed 

as Annexure -R1 and R 2  respectively. 

4 • 	That with regard to the statements made in paa 1 

of the application, the respondents state that Shri. l.A. 

Mazumdar, Junior Engineer (Civil) has already been promoted 

as Assistant Engineer (Civil). As regards granting of 

i.p4v th!cctor 	
dfl)flL) 

c.i.w. 
IJt.rvnn 

ehKaci New Dew" 
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of benefits to him under AcP Scheme, the case is being 

examined separately after the effect of penalty imposed 

him is over. 

50 	 That with regard to the statement a made in 

para 2 9  3, 4.1, 4.2 and 4.39 the respondents have no comnEnts 

to offer except the é fact that the applicant has already 

been promoted vide order dated 1692.2001 

6 	 That with regard to the statements mdde in para 

4.4, the re spondenta deny the correctn.e as of these d state 

ments, In fact, .Sbri I.A. Mazumdar was is3led a charge sheet 

for major penalty by the disciplinary authority vide O.M. 

No. 7(54)/ACC/1/1274 dated 20.04434. The disciplinary 

aittbority imposed major penalty on Shri l.A. Mazumdar by an 

order dated 30.07.99. The relevant portion of the order 

is quoted as I 

" The pay of Sbri l.A. Mazumdar J (C)be reduced 

by one 8tage from Rs. 9100/-  to Re. 0 8900/  in 

the Time Scale of pay for a period of six months 

w .e .Z • 01.08.99. It is further direotod that 

Shri 14 • Mazumdar will not earn increments of pay 

during the period of reduction, and that on expiry 

of this period, the reduction will not have effect 

of postponing his flrtber ixcrement of pay. 

7 • 	That the statements made in pam 4.5 of the 

application are denied by the respondents. The applicant 

has already been promoted as Assistant Engineer (Civil) on 

16.02 .21 • However, it is clarified that discipLinary 

(V. K. KNOAL' 

t3epu1 Oircctor (Adir.T) 

0. 	CP;V.D. 
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proceedjna against Shri Iazuindar were initiated under Major 

Penaith Bules. The applicant's case for promotion was 

considered along with other eligible persons by the Selection 

Committee but due to pendency of Departmental inqufry against 

bin, be could not be promoted and the recommendations of DPC 

were kept in .a Sealed Cover. Finally the charges against bin 

were found proved during the disciplinary proceedings and a 

penalty of reduction to lower stage in time scale of pay for 

period of six months w.e .f. 1 . .99 was imposed on him vide 

Order dated 30.07,1999 • Hence In accordance with the extent 

Rules on the subject s, he could not be promoted even if be 

was found e 1 igib Ic for promotion. After the e xp fry of penalty 

period, be has now been promoted as A (Civil) vide Office 

Order No. 31/200i dated 16.2.20 01. As regards AC?, the position 

has been explained as stated above. 

8 • 	 That with regard to the statements made in para 

46, the respondents reiteráate and reassert the statements 

made in this written statements. 

9 	 That the allegations made in para 4.7 and 4 .2 

of the application are hereby denied as baseless and false. 

There was no nalafide intention nor any motive behind this 

as be was considered for promotion along with other eligible 

persons. He could not be promoted due to pendency of Depart 

mental Inquiry against bin. This was done as per provisions 
of rules. 

J/ C 
•'', K. K(iNOAI-) 

Depdw [Di,ccWr 	dn ID 
DG.KW>, C.P.W.D. 

1rmn BhaM(afl. New VON,  
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That with regard to the statements made in 

para 4.9, the respondents have no comments to offer. 

That with regard to the statements made in 

pars 5.1 to 5.9 of the application, the respondents state 

that in view of the facts of the case, the grounds as shoi 

cannot sustain in law. The respondents acted as per povi-

sions of rule a and lien cc there was no illegality In their 

action. The irregularities were committed by &ri 1.14. 

I 

	

	Mazumdar during 1983. The case was investigated and a 

major penalty charge sheet was issued to him on 20. 994. 

The penalty was imposed on Shri l.A. Nazumdar vide an order 
VA1 

dated 30.07.99. There was another officer whose conduct 

was also investigated and disoiplina:ry proceedings were 

initiated against him. There was some delay on account of 

involvement of more than one officer. However, there is 

no delay of 15 days as stated by the applicant as disci-

plinary proceedings were started on 20.C4.94 and were 

completed on 3 0.07.99, under these circumstance, the appli-

cation being devoid of any merit is liable to be dismissed 

with cost. 

12 • 	 That with regard to the statements made In 

pars 6 to 7 of the appUcation, the respondents state that 

these statements are false and misleading and hence the 

same are denied. The applicant earlier had filed another 

case for the same cause of action vide 0.14. No. 272/98 and 

involving the same parties. The applicant has filed this 

I 
' 

rvecOt 
oepUtV L  

D. G.  
mafl 



application by suppression, of the said vital informations 

and hence the application is liable to be dismissed Ixtkal 

in that counts a lone. 

13. 	 That with regard to the statements made 

in para 8.1 to 8.4 of the application, the respondents 

state that In view of the facts and circustanoea of the 

case, the provisions of law and rules, the applicant is 

not entitled to any relief whatsoever as prayed for and 

the application is liable to be dismissed with cost. 

P G J)IC D.

t41m' 

In the promises aforesaid, it is 

therefore prayed that Your Lordabipa 

would be p leased to hear the part lee , 

peruse the records and atter hearing the 

parties and perusing the records shall 

iartber be pleased to dismias the appli 

cation with cost. 

verification...... 
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VERIHCATION 

I, Shri V.1<. Kondal presently working as Deputy DirectorAdministration-I1), 

CPWD, Nirman Bhawan, New Delhi being duly authorized and competent to sign this 

verification, do hereby solemnly affirm and declare that the statements made in para 

are true to my knowledge and 

belief, those made in paragraph . being matter of 

records are true to my information derived there from and the rest are my humble 

submission before this J-{on'hle Tribunal. I have not suppressed any material facts. 

And I sign this verification on this 	day of September 2001 

1h1J CA 1) 
Deputy Director (AdmrJ) 

D. G. (W) 1  C.P,W.O. 
1n Obman, New Ph1 

F/name (TL'ITCase- L.Maur,'zdar.dc 
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IN TUE CENTRAL ADMINISTRAT.IVEITRIBUNAL 
GUWAHATI BENCH 

Original Application No.27 2  of 1998 

Date of decision: This the .30th day of AugUst 1999 

The onble Mr Justice D.N. Baruah, Vice-Chairman 
 

The Hon'ble Mr G.L. SanglYiflei Adrnifllstratl\te Member 

Shri IrsdAli Mazuflider, 
Junior Engineer (CIvil)i .  

Assam Central Circle-i' 
Central PubliC WorksDePartment1 Applicant 

Guwahati  

By Advocate Mr A. Ahmed. 
- versuS - 

J.. The Union of India, repre8eflt 	
by the 

SeàretarY to the Government of india, 
MñitrY of urban DevelOPmeflt 
New Delhi. 

2. The birector General (Works)' 
Nirman Bhawafl, 

New Delhi. 
3) The Chief Engineer 

C.P.W.D. ,3hii10ng. 
4. The superintenthng Engineers 

Assam Central Circle-li Respondents 

6 

	

	
C.P..D., Guwahati.  
B.S. BaSUmatarYl Addi. C.G.S.C. 

4 	A 

	

: 	

0 

AR 

The present application has been . filed by the 

appliCt 
seeking certain direCtiofl5 to the respo 

1l 	

nde8 

2 	1 Facts of the case are: 

c10 F 
Ie Crtai c

harqes were iramed, against the applicant 

with misapproPriation and breach of trust. 

Pe 
clopy of the charg.0 •. loflgwi. st:at.eT'It8 of 

c 

 

' 	irt.i°5 
were served 	n the 

applitarht aS(j,c him to 

(*. 	
I 	 L 

f4JP1Y 
to the charges. The; 5 pp.Ii(aflt snbm)tt 	

biS.:rePjYt0 

	

• 	 The prhceédifl9 	conimenced. 	th 	year 39114. 
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In the year 1995 there 	
meeting o 

Committee to select the eligible candidate 

applicant, for promotiOfl to the post of A 

(Civil). As the d1S11pl1rY proceedi 

cant 	the sealed cove against the appii  

adopted in his case and so he was not giv 

The dflciPliflarY proceedin9 came to an 
E 

The DSCiP11flarY AuthoritY found him gui1 

and ccordiflglY punishment was imposed 

to the applicant his case was not opened. 

We have heard Mr A. Ahmed, learne 

Selection 

uding the 

Engineer 

pending 

edure was 

promotion. 

July 1999. 

he charges 

Ac cording 

el for the 

4.On hearing the learned counsel for the parties' we 

feel that 	
imposed on the applicant he 

as the penaltY was 
f the sealed cVer procedure 

would not get the benefit o  
omOti0 

even if he was found eligible for pr  

In view of the above the appliCati0 is ôismisseth 
5. 
However, the applicant may choose to take his grievance 

to the Appellate or the Revi51 Aut0r1tY and his 
of hi 

promotion old be dependendent upon there5t  

•appea1. 

- No order as to cost s - 

f 	
• 	.. 	ii*I'F 	

- 
5W_tE,_cAlc1T4  
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GOVERNMENT OF INDIA 

DIRECTORATE GENERAL OF WORKS 
CENTRAL PUBLIC WORKS DEPARTMENT 

No.2817-C/2001 –EC-IIF' 	
Nirrnan Bhavan New Delhi 

Dated the 16th February 2001 

OF F I C ORQ R No. 31 of 2001 

The Director General of Works, CPWD is pleased to promotö the 
under mentioned Junior Engineers (Civil.) to the grade of Assistant Engineers 
(Civil) in the Central Engineering Group 'B' Services on a regular basis with effect 
fromdate they take over as Assistant Engineers (Civil). On their promotion they 
will be on probation for a period of two years with effect from the date they 
assuine charge as Assistant Engineers (Civil). The promotion of these officers to 
the post of Assistant Engineers (Civil) would be subject to the outcome of OA 
No.1895/I 995in the matter of Shri Ram .& Ors. Vs Union of India & Ors. 

[. 
No. 

 [ 	
Name 

 B.S. Nadgir - 24.07.44 

 Mail 
239  

.08A3 

 
263  
Manjit Kumar Purl . 02.07.50 

4; 
422 
Irshad Ali Mazumdar 

____ 
01.10.47 

448 
- 20.04.46 

5. D.K. Cho1hary 

6. 
558 
Radha KrishnaRK. 07.530. 

794 
7. Gur sT 31.05-56 

8. Smt. M.V. Omana 
795 	___  

12.02.52 

9. — 

796 
S. MuraUdharan - 

10. 
__------------------
Lal Chand Gupta 25.09.53 

798 
1I2.5 

11 T.K. Ashokan 

I2 
_____ 799 

Subramanian  
--------- 

800 
ontd ... 2. 

lcTdcp. 	
( 

c 
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S. No. Name (SIShri) & Seniority No. Date of Birth 

13. N.S. Tanwar - 07.11.54 
801  

14. RamodaySingh 11.11.54 
802  

15. Gulshàn Kr. Pruthi 01.03.55 
803  

16. Jai Prakash Verma 10.07.52 
804  

17. Vinay Kr. Saxena 27.1:2.52 
805  

18.: S. Shakthivei 11.01.55 
806  

19. MV. Pathrose 14.12.52 
808  

20. Vijay Kr. Aggarwal 26.01 .53 
809  

21. PraveenChandra 15.12.54 
810  

22. Mahendra Kumar 10.07.53 
811  

23. Wasim Ahmed Khan 12.07.54 
812  

24. T.P. Sukumaran 	- 25.08.54 
813  

25. J.K. Gajanand Rao Mudkey 15.01.55 
814  

26. Sudama Prasad Sharma 01.07.52 
815  

27. Thomas Varghese 08.04.55 
816  

28. Hans Raj Sharma 05.04.56 
818  

29. B. Loganathan 05.09.53 
819  

30. Jagdish Dhayani 29.1055 
820  

31. Swatantar Kr. Jam 12.02.53 

32. 
821  
Anil Kumar Jain 17.02.55 
822  

POCQfr1/ 	 contd.. .3. 

IA 
(*) 



** 3 ** 

S. No. Name (SIShn) & Seniority No. Date of Birth 

33. Raj PalRohiia 24.12.52 

823 	 _____ 
34. A. 	Mohan 102.56. 

82 3-A 	_______ 
35. VirendraKumar Ti12.52 

824  
36. 

..-..... 	.-.... 
M. Thomas Paul 01.06.52 

825 	 . 	 . 

37.. DeepakBelapurkar 	 . 26.06.52 

826 
38. Pradeep Kr. Gupta 15.10.52 

827 
39. 'P.C. Tripathi 	 . 01.02.54 

828 ... .---------------- . 22.11.55 40. P.P. Das 
829 ...,.- 	...,...... 15.07.51 

 S.P. Bajpái 

 
.830 
Fateh Bahadur Singh .01.04.52 

831 
Gopal Krishan Grover 20.09.52 

 
_ 

 
.-----

Ram Bali Kanaujia (SC) 21 .9.59 

 
.1778 .,.  
S.K.RoyChOUdharY(SC) 26.11.59 

7 . 	__- _..__------- 
19.12.61 

 Kanwar Bhushan Singh (SC) 

301.59 
 Sunil Kumar Saha (SC) 

 
1788  
Ashok Dasarath Kamble (SC) 27.07.62 

1791 	 -----.--- 12.01.56 
 

.... ___ 
Shakal Ram (SC) 

--------- 

'I 

I- 

2. 	
The Director General of Works, CPWD is further pleased to decide 

the transferlposting of the above mentioned Junior Engineers (CiviO on their 
promotion .as Asstt. Engineers (Civil) with immediate effect in public interest as 

under: 

S 
 [ 	

Name (SIShri) 	
[ 	

rtvwi 

S Nadgir 	
, WeSt9 0gb0n To report to /\ DG(WR) 

. . 	
. 	 for further potiflg on 

239 romoti_- 

I 	 P 	0Cr1 	
contd...  

fr 



FROM  —T--~TO 
No. 

2 	M. Paul 	
JE,EasterflReO1l To report to ADG (ER) 

263 	
for further' posting on 
romotion as_ 

3 	Manjit Kumar Purl 	JE, Delhi Avn. DN. 	AE, Shimla CD-I 1  

422 	 ND 	
against an existing 

UIPPWD Dn.4 	vacanc 

4 	Irshad Au Mazumdar 	
JE, Eastern Region To report to ADG (ER) 

448 	
for further posting on 

romotiOn as AE. 

5 	O.K. ChovharY 	
JE, Eastern Region To report to ADG(ER) 

558 	
for further posting on 

romotion as AE. 

6 	Radha Krishnafl P.K. 	
JE, On deputation to' AE, LUCkfloW CD-I, 

794 	 0110G. 	
against an existing 
vacaflC 

7 	Our Sahal 	 JE, Faridabad CD 	AE(P), Jalandhar CC, 

795 	
against an existing 
vacancY.  

8 	Smt. M.V. Omana 	
JE, Southern Region To report to ADO (WR) 

for further posting on 
796  romotion as AE. 

9 	S. Muralidharan 	
JE, Southern Region To report to ADG (WR) 

797 	
for further posting on 

romotiOn as AE. 

10 La Chand Gupta 	
JE, PWD Dn.16, ND AE, PWD Dn.10, NE 

798 	
against an existing 
vacanc 

II 	T.KAshokafl 	
JE, Southern Region To report to ADG (WR) 

799 	
' 	 for further posting on 

romotiOn as AE. 
- 

12 P.M. Subramanian 	JE, Southern Region Toxjp
-ort to ADG (WR) 

800 	
for further posting on 

romotiOfl as ,AE. 

r.13N.S.Tanwar 	' 	 Jdhpur CD 	AE, Jodhpur CD-I, 

301 	
' 	 against an exiting 

vacanC 

14 	RamodaySiflgh 	
JE, ijation, Agra AE, Delhi Avn. On.,N 

802 	
against an existing 
vacaflL_ 

15 	Gulshan Kr. Pruthi 	JE, PWD Circle-2, 	AE(P), pWD Circle-2, 

ND 	
ND, against an existing 

803  

cVc.± :c 	iontd... 5 
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• S. Name (SIShri) 
No.  
16 Ja,PrakashVerma 

804 

• 	17 Vinay Kr. Saxena 
805 

18 SShakthivel 
806 

19 athre 
808 

20Vijay Kr. Aggarwal 
1809 

Chandra 
1D1 

22 Mahendra Kumar 
811 

23 Wam Ahmed Khan 
812 

24 T.P. Sukumaran 
813 

25 JK :Gajanand Rao 
Mudkey 
814 

26 

8 ,15 ,  
27Thomas Varghese 

8l 6 

28 Hans Raj Sharma 
818 

29 ii3. Ldganathan 
819 

JE, PWD Dn.18, ND 'AE, Faridabad CD-I, 
against an existing 
vacancy.. 

JE, Dehradun Cent. AE(P), DCC-1, ND, 

Circle against an existing 
vacancy. 

JE, Southern Region To report to ADG (WR) 
• for further posting on 

promotion asAE. 

JE, Southern Region To report to ADG (WR) 
for further posting on 
promotion as AE. 

JE, PWD Circle-5, AE(P), PWD Circle-5, 

ND against an existing 

JER'Dwfl.,ND 
against an existing 
vacancy. 

JE,DIvft,ND 	- AE, Parlt. Works Dr3, 
against an existing 

JE,PWDDft17,ND AE(P), DCC-6,N[ 
against an existing 

JE, Western Region TO report to ADG (WR) 
for further postingOn. 

_p otioaE.. _ 
JE, Western Region To report to ADG (WR) 

for further posting on 
piOfl as AE 
AE(P), DCC-3,ND, 
against an existing 

T , Western Region To report tøADG(W) 
for further p'ostiflg on 
2ion.a - 

JE, CDO, ND

- 

 AE, Faridab\d CD-I, 
against an exsting 

----------- !L 	_--• -  
To report to ALIG (WR) JE, Southern Region 
for further posting on 
oromotion as ALE. 

- 
. OAFI~I (D ( - 

w 



JLkI 

S. iiI) FROM 	 TO 

No. 
30 Jagdish Dhayans i, UFWS Divn., ND ASiI8Ce '  

Circle, against an 
820 existing vacancy .  •____ 

JE, PWD Circle-4, 	AE(P), PWD Zone-I 
ND, against an existing 

-____ 
31 Swatantar Kr. Jain 

821 ND 
U/P Noida Dn. 	vacancy. 
JE, PWD Circle-4 	AE(P), 0/0 cE(Nz)10, 

32 Anil Kumar Jain 
822 u/P Jaisalmer 	Jaipur, against an 

existing vacancy. 

Raj Pal Rohila JE,CCU,MIo E&F, - AE, PWD Zone-I, ND, 33 
823 Dehradun 	against an existing 

vacancy. 

34 A.G. Mohan JE, Southern Region To report to ADG (WR) 

823-A for further posting on 
promotion asAE.. 

35 Virendra Kumar JE,M/oE&F, Shimla AE(P), IWo E&F, 

824 Dehradun, against an 
existing vacancy. 

36 M. Thomas Paul JEouthern Region To report to ADG (WR) 
825 for further posting on 

promotion as AE. 
37 Deepak Belapurkar iWestern Region To report to ADG (WR) 

826 for further posting on 
promotion as AE. 

38 Pradeep Kr. Gupta JE, Agra Cent. On. AE(P), OIoCE(ODZ), 

827 u/P Faridabad ND, against an existing 
vacancy. 

39 P.C. Tripathi JE, PWD Dn.17, ND APWD Zone-II,ND, 

828 against an existing 
vacancy. 

40 P.P. Das JE, Eastern Region - To report to ADG(ER) 

1329 for further posting on 
promotion as AE._ 

41 S.P. Bajpai J'Dwn, ND AE, Pant. Lib, Proj., ND, 

830 against an existing 
vacancy. 

42 Fateh BahadurSingh JELucknow CD-I AE,LUcknOW CD,2r 

831 against an existing 

43. Gopal Krishan Grover JE,DhataKuan - AE, Dehradiifl CD-2 

832 Flyover Proj., pwo, against an existing 
ND vacancy. 
U/P DehradUr' CD-I ________ - 

contd ... 7. 
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** 7 ** 

S. Name (S/Shri) FROM TO 

No.  
JE, PWD Dn.25, ND AE, PWD Zone-il, ND, 44 Ram Bali Kanaujia 

(SC) against an existing 

1778 _______ 
JE, Eastern . Region 

vacancy. 
To report to ADG (ER) 45 S.K. Roy Choudhary 

(SC) for further posting on 

1779 _______ promotion as AE. 

JE, Hi-I ech. Proj., AE(P), Agra Cent. Circle, 
46 Kanwar Bhushan 

Singh (SC) PWD, ND 	. against an existing 

1787 	 . 

JE,PWDDn.11,ND 
vacancy. 
AE(P), Jodhpur Cent. 47 Sunil Kumar Saha 

(SC). U/P CE (CDO), ND Circle, against an 

1788 existing vacancy. 

48 Ashok Dasarath 
 _________ 

JE, Western Region To report to ADG 	) 

Kamble (SC) 
:on for further posting

1791 _potioflaS ...._. 

49 Shakal Ram (SC) 	I_jE,  PWD Circle-2, AE(P), Allahabad Cent. 

1905 ND Circle, against an 

The position in the .seniorify list will be intimated later On. 

The Executive Engineerslsuperintending Engineers should ensure 

that no vigilance/disciplinary case is either pending or contemplated agtinst any 
of the Officers.being promoted now before they are relieved to take up th post of 
Asstt. Engineers (Civil) on promotion. It may also be ensured that no penalty has 
been awrded to them, which may stand in the way'of promotipfl. In SUCh event, 

the fact may be brought immediately to the notice of this Office. A certificate to 
this effect may also be sent by the controlling officers along with the relieviflg 
order of the officers on promotion, The officer-in-Charge under whom they are 
working may ensure that the concerned officer may be relieved ,vithin 45 dayS 

from the date of issue of this order without waiting for the substitUte. Their orders 
of promotion are liable to be treated to have been withdrawn on the exPilY of 
stipulated period of 45 days. They should join immediately on relief. 

The Officers under orders of posting and transfers should 
irnmediat4ly proceed to their respective places after having been relieved by their 
superior officers and send two copies of TR-1 Form with their namES in capital 

letters to theSectiori Officer, EC-Ut Section giving reference to these orders. The 

Offiqer-n.Charge, under whom they are working should ensurisp that the 

concerned officer are relieved immediately without waiting fortheir sub;3titute. 

	

• 	 thoc&ii 	
contd ... 8. 
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6. 	The Junior Engineers on promotion may exercise their option under 
FR 22-I (a) (i) for pay fixation within a period of one month from the date they 
assume the charge of the higher post. However, those who have already got the 
higher scale as personal to them will neither be entitled to re-fixation of pay nor 
for exercising the option on promotion.. Further, those who have availed ACP 
Scheme and exercised the option for pay fixation under FR-22-1 (a) (i), will not be 
entitled for exercising this option again on their regular promotion. 

' 	7.' 	They should send a certificate having wiitten their self-appraisal 
and the CR in respect of officers under them in the prescribed form vide para (3) 
of this Office Memo No. 1 5/5/79-CR Cell dated 16.6.90. 

8. 	In case of vacancy at a station against which posting orders have 
been issued, has already been filled up by the CE concerned by making internal 
adjustment under his own powers, the AE concerned may be given another 
posting at the same ,  station within the zone in the field/planning as per this order. 

(V.K.KONDAL) 
DY. DIRECTOR OF ADMN.-Ii 

S 

To 	, 

(i.) 


